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1  BEFORE THE NATIONAL GREEN TRIBUNAL NEW 

DELHI 

 ORIGINAL APPLICATION  NO. 97/2022 
 

IN THE MATTER OF:- 
 

SH. SALMAN MIYA       V/S       STATE OF U.P. & ORS 
  
              D.O.H. 16.02.2023 

 
REPLY ON BEHALF OF RESPONDENT NO -9 (MOHD 

YAMEEN ) THE OWNER OF PLOT NO. G-71, M.G. 

ROAD, DISTT. HAPUR, U.P. TO THE COMPLAINT 

FILED BY SALMAN MIYA AND NOTICES RECEIVED 

FROM UPSIDA AND UPPCB.  

 
MOST RESPECTFULLY SHOWETH:- 
 
PRELIMINARY OBJECTIONS:- 
 
1. That the complainant has not approached with clean hands 

to Hon’ble Court. He has concealed and suppressed the 

material facts from this Hon’ble Court. So the complaint is 

liable to be dismissed. 

2. That the plot owner was/is not running any acid or chemical 

factory and not burning any e-waste and also does not carry 

any process of melting the metals at the alleged site. Hence 

no hazardous gas or smoke of the themetals is emitted 

which cause the harm to human health.   
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3. That the plot owner never carried out/done any job other 

then prescribed job work of Printed Circuits Board 

Boards and Manufacturing the Electrical Equipments. 

4. That no cause of action arose ever to filethe present 

complaint against the plot owner as nothing objectionable 

material is being received/recovered from the alleged site. 

5. That the complaint filed by Salman Miya is not 

maintainable as complaint not duly signed by him and same 

is filedmalafidely with intention to harass the plot owner for 

no reasons without any merits and evidences. 

6. That the complaint of Salman Miya has not  enclosed the 

longitude and latitude photograph and also the source and 

proof of gaining the knowledge of license etc. which are 

mandatory for cause of action arising. And UPPCB has not 

field the evidence is support of the allegation. 

7. That the complaint of Salman Miya has not mentioned the 

specific role of the plot owner in his complaint. So the 

contents of complaint are absolutely false, fabricated, 

manipulated, and concocted. Nothing is appreciable in the 

entire compliant except misleading this Hon’ble Court and 
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likewise no specific role is mentioned in the letter of 

UPPCB dated 12.11.2021. 

8. That in the complaint dated 04.12.2021 of Salman Miya the 

name of defaulter is mentioned Danish and in the notice of 

this Hon’ble court is Mr. Sanjeev Kumar whereas the 

notices of UPPCB and UPSIDA are received in the name of 

Mohd. Yameen (Plot Owner), so same is great controversy 

overall and the name of mohd. Yameen is mis-joined in the 

present case.  

9. That at the time of survey no sample of pollution 

obtained/collected/measured by survey committee on 

21.09.2021 and no other sample of melting the metals etc. 

was collected and no notice was served on the spot with 

regards to illegal and alleged work. The work other then the 

prescribed job work was never carried out. Even then  

UPPCB pass the order of closing the industry without 

following the due process is certainly violation of law on 

the part of UPPCB. 

10. That the complaint of Salman Miya dated 04.12.2021 was 

received in this office on 08.12.2021 whereas the survey 

was carried out on 21.09.2021 means 2 ½ months earlier 
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then the complaint of  Salman Miya with intension to 

extortion of money from the industries. When UPPCB 

personal could not succeed in extortion of money then 

persons of UPPCB only moved the false compliant dated 

04.12.2021 and mention the name of Salman Miya for 

harassing the parties. And later on Plot Owner was sent the 

letter dated 11.01.2022 for depositing the money Rs. 25 

lakh in the account of UPPCB, Gomti Nagar, Lucknow, 

U.P.  as penalty.  

11. That survey committee has not exercised its discretion, 

justification and fair conscious against the plot owner due 

to their malafide intension except of harassing him as 

committee saw small Angithi built-up in a bucket placed in 

one corner of the complex which was not operated the same 

cannot be  called that plot owner violated the law. No bhatti 

was found at the alleged site built or operated by the 

committee.   

12. That the plot owner is innocent having no concerned with 

alleged offence the averments mentioned in the notice are 

wrong false and incorrect, hence denied word by word. The 

order of UPPCB for closing the factory and stopping the 
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electricity and water supply are not justified acts. which is 

violation of law. Plot owner was imposed the penalty of Rs. 

25 lakh without any justified reasons and without following 

the due process of law and was compelled to deposit Rs. 2.5 

lakh in the account of UPPCB GOMTI NAGAR, 

LUCKNOW, U.P. was another way of extortion of money. 

Plot owner moved many applications to UPPCB requesting 

for opening the factory and permission to restart his job 

work but no heed was given to his request. Again UPSIDA 

ordered to plot owner is compliance of order of UPPCB for 

depositing the penalty of Rs25 lacs.   

14. That no pollution was emitted since they used to remove 

the components with the help of soldering iron from printed 

circuit boards and manufacturing the electrical equipments.  

for which no fire is required so, no smoke is emitted. 

15. That survey committee and the complaint of Salman Miya 

have misguided this Hon’ble Court against plot owner for 

implicating him in the present case. 

REPLY ON FACTS AND MERITS  

1. That the industrial plot no. G-71, MG. ROAD, DISTT. 

HAPUR, UP. was allotted to MOHD. YAMEEN in the year 
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2012 for job work Printed Circuit Board And 

Manufacturing Electrical Equipmentsunder the provision 

of MSME and  e-wasted management rule 2016 & 2022 are 

not applicable in MSME he is being alleged for no reason 

MSME Registration certificate is annexed here as 

annexure R-1 

2. That the plot owner obtained the permission from UPSIDA 

to sublet the factory on rent to MR. MONISH on 

06.07.2021 and on 19.07.2022 to M/S MUNSHI RAM 

FOOD PRODUCTS (a partnership firm whose one partner 

was/is MR. SANJEEV KUMAR ) who is made the 

Respondent.9 in the notice dt. 03.11.2022 of this Hon’ble 

Court. The rent agreement and permission to sublet the 

factory are annexed herewith are ANNEXURE R-2 & R-3 

RESPECTIVELY. It is pertinent to mention that the plot 

owner does not know who is Danish and he does only legal 

works he keep open his eyes and ears so that tenant should 

not do any illegal act in the factory. It is pertinent to 

mention here that SANJEEV KUMAR  had no concern 

with the survey dated 21.09.2021 since at that time he was 

not our tenant. At that time MR. MONISH was our tenant 
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but he was also not doing any illegal work according to be 

best of knowledge of plot owner. 

3. That during the survey on 21.09.2021 neither samples of 

pollutions was obtained/received/measured by survey 

committee nor any notice of that date was given to the 

persons present their on the spot than and there It is also 

worth to mention no samples of melting of metals was 

taken by survey committee since there was no such job was 

carried out, sent the letter dated 12.11.2021 to close the 

factory without sufficient reason same is annexed as 

ANNEXURE R-4. No pollution was emitted there. Letter 

17.11.2021 of regional office UPPCB, Ghaziabad, U.P. 

annexed is ANNEXURE R-5. Stated “fujh{k.k ds 

nkSjkum|ksxifjljesadksbZHkêhLFkkfir o lapkfyrughaik;hx;h”  

No objection certificate for pollution is the name of 

plotowner is annexure as annexure  R-6. 

4. That the UPPCB, GOMTI NAGAR, LUCKNOW, U.P. 

imposed, the penalty of RS. 25 Lakh upon the plot owner 

and ordered him to deposit within 15 days in their account. 

The persons of UPPCB approach him and threatened him 

verbally and compelled him to deposit at least 10 % of the 
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penalty imposed letter dated 11.01.2022 and recipe of 

RTGS are annexed herewith are ANNEXURES  R-7,      

R-8 and R-9. respectively  And again letter dt. 6/2/2023 

was sent to respondent for depositing Rs  25lacs without 

sufficient reasons are annexed herewith are annexure R-10 

5. That the plot owner moved an application dated  19.1.2022 

to UPPCB, GOMTI NAGAR, U.P. and regional officer 

UPPCB for waiving of the penalty imposed upon him and 

to carry out the survey again of the factory since in his 

factory nothing happened which may emit the pollution 

hazardous to public health. Again moved an applications 

dated 30.08.2022 and 31.8.2022 to UPPCB, GOMTI 

NAGAR, U.P. intimating of depositing Rs. 2.5 Lakh in the 

account of UPPCB, GOMTI NAGAR, LUCKNOW, U.P 

and request to allow him to open the factory. The plot 

owner again moved the application on 08.09.2022 for 

opening the factory but no heed was given on the request of 

plot owner by UPPCB and no reasons the factory was 

closed and bear the irreparable loss, all applications are 

annexed are ANNEXURES R-11 TO R-15. 
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6. That the plot owner moved an application dt 28/2/2023 for 

stay the penalty order to deposit Rs 25 lacs till this Hon’ble 

Tribunal passing further order annexure R-16 

7. That the averments in the complaint of Salman Miya and in 

observation report are based on false grounds. There are no 

direct or indirect evidences available on the court file 

against him and he is innocent, his name is liable to be 

deleted from this compliant/case as he has been wrongly 

implicated under the conspiracy of UPPCB.Aadhar card of 

mohd. Yamin (plot owner) is annexed herewith as 

annexure R-17  

PRAYER 

In the light of facts circumstances and evidences this Hon’ble 

Court may kindly be graciously pleased enough to pass the 

order’s 

a. Dismiss the complaint against the plot owner or delete his 

name from complaint/case. 

b. Permit him to open factory earliest possible. 

c. Order to UPPCB, GOMTI NAGAR, LUCKNOW, U.P. to 

refund Rs. 2.5 lakh to him with 18% annual interest till 

realization of payment.  
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d. To compensate the loss beard by plot owner due to closing 

of factory  on the illegal order of UPPCB.  

 

e. Any other and further relief which this Hon’ble court deems 

fit and proper may also be passed in favour of the plot 

owner and against the UPPCB. 

 

Delhi 
Dated               Plot Owner  

Through  

Counsel  
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

R.S Maurya and Harish (Advocate) 
Ch.No-G-163,Karkardooma District Court 
Delhi-110032 
Mobile No-9311661979, 9910936928 
E-Mail Id-adv.harish6703@gmail.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL NEW 

DELHI 

      ORIGINAL APPLICATION  NO. 97/2022 
 

IN THE MATTER OF:- 
 

SH. SALMAN MIYA       V/S       STATE OF U.P. & ORS 
  
              D.O.H. 16.02.2023 
 
APPLICATION ON BEHALF OF THE MOHD YAMEEN 

FOR PERMISSION TO OPEN THE FACTORY CLOSED 

ON THE ILLEGAL ORDER OF UPPCB, GOMTI NAGAR, 

LUCKNOW AND REFUND OF RS. 2.5 LAKH GOT 

DEPOSITED IN THE ACCOUNTOF  UPPCB, LUCKNOW 

 
MOST RESPECTFULLY SHOWETH: 
 

1. That the plot owner has filed the detailed reply of the 

compliant before this Hon’ble Court same may kindly be 

read as part and parcel of this application. The contents are 

not being repeated here for the sake of brevity. 

2. That UPPCB, GOMTI NAGAR, LUCKNOW, UP. Passed 

the illegal order to plot owner through letter dated 

12.11.2021 that the factory be closed with immediate effect 

without due process of law, which was violation of law.  
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3. That again on 11.01.2022 UPPCB, LUCKNOW, UP. Sent 

the letter to plot owner for depositing Rs. 25 Lakh in the 

account of UPPCB, Lucknow, U.P. within 15 days and 

persons of board compelled him to deposit atleast of Rs. 

2,50,000/- in their account then only they will listen him. 

The plot ownerunder compulsion deposited Rs. 2,50,000/- 

even then he was not permitted to open the factory which 

was some sort of extortion of money from him. 

4. That the order of the closing the factory was illegal and 

compelling to deposit 2.5 lakhs in account of UPPCB was 

another  irregularity on account of board. 

5. That the plot owner is facing hardship as his job stopped 

since long hence this application for opening the factory 

and refund of 2.5 lakh from UPPCB, LUCKNOW, U.P.    

PRAYER 

It is therefore, most respectfully prayed that this Hon’ble Court 

may kindly be please to order for opening to factory and order to 

refund of RS.2.5 LAKH from UPPCB, LUCKNOW,U.P. 

Delhi 
Dated         

Plot Owner  
 

Through                                  Counsel  
 

 R.S Maurya and Harish (Advocate) 
Ch.No-G-163,Karkardooma District Court 
Delhi-110032 
Mobile No-9311661979, 9910936928 
E-Mail Id-adv.harish6703@gmail.com 
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